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" ~ In The Hon'ble High Court 0f Judicature At Allshabad |

' T ‘ 3 - Bench At Tucknow.
P N §(/j:;”

| AN
Wit Petition Mo E; of 1§84.'

Omprakash Bingh mue RXRRZE. sen.0L..skhri. Badri Singh R/o

villa‘e Kusmi, P.0. abd P.O. Kakori, Distt Iucknow.
2. Kripa Shankar pehel son of Ba;je Pat R/o Hou se no

’

281/ 196 Mawaiya, Iucknow city Imcknow.

® o0 62 0O Petitioner@o

!

Y
1. Add1 Chief fachanical Enginper Horthern Railway
Loco Motive Work Shop.Charbagh, Lucknow.

2. Chief Machanical Engineer ilorthern Railway Inco Motive

“a?brk 'S‘hop Charbagh, Iucknow.f
3. Generai Manager I\Torthern[Railwey, Baranda House e
New Delhi. .. g’

4. Production Engineer, Iocjo Motive Work ;’éhop Worthern

Railway Charbagh, Dacknow. |

@ o D el® g 0 & 2 o 0 b0 OppOSite partleSo

{
APPLICATION FQOR IZI;!EHIM RELEER
The humble petitioners regsg)e-ctfully submit as under:
f
i

For the facts, reasonsg and circumstances
;

set forth in the writ petition supoorted by the affidavit

it is most humbly prayed that this Hon'ble court B/




| | L

In The lion'blc High Court Of Judicature At 4llshapad

Bench At Imcknow.

—7, , O
Writ Petition Ho... ~ of 1984,
.\)‘

1. Cmprekash Singh son of Padri Fingh R/o Village

Kusni, Ps0. and P.S. Kakori, District Iucknow.

2, Kripa Shankar Patel fon of Raj Pat R/o0 Houss Io.

1281/196 Mawaiya, Inckrpw city Iucknow.
.'.‘.‘...".'.'.‘.‘.Petitioner‘s‘

el SU S

1. Addl. Chief B.‘Iachfanical Engineer Morthern Railway

2. Chzef Machancig Forthern dailway Loco -

Few Delhi.

4. Production Imginzer, Ioco Motive Work &hop

Yorthern Rallwgy Charbagh, Iucknow.

{

|

g iessesssOpposite partics.
£ Writ Detition Slb"nder Article 226 of the Copstitubion

[ Pande sl Ao pet Suie

I

"’fm Hon'ble Chief Justice and his

....'.e_.-b.oz/"
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CENTRAL ADMINISTRATIVE TRIBUNAL

"Circuit Bench at Iucknow

Registration T.A No. 1540 of 1987

(W.P. 540 of 1984)
Om Prakash Singh ,.... Applicant.

Varsus

Union of India & others. Respondents.

Hon.D.S5 Misra, A.M.

Hon,D.Re Avarwal,Je.M, |
i bd UL

None is presenty This Writ Petition was

received on transfsr from the High Court of Judicature

at Allahabad/Iucknow Bench, Lucknow under the provisi ons
of section~29 of Administrati#e Tribwnals Act, 1985.

The petitionerszglaimed_that they be permitted to

appear in the test forpost—to—Pe—hedd to £ill the

post of Hammer man through advertisement dated 17.12,'83.
It appears that the petitioners hé@@gost interest in
pursuing the matter, The a{plicatiogiﬁismissed without
any order as to costs. |

‘Member (J) Member (A)

Dated:28th April, 1989,
bre/
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o | | ,6“’”"#(’;\) Jhe q’l/

In T re Hon'ble High Court 0f Judicature At Allahabad,

O ' o Bench At Iucknow.

Writ Petition No g of 1984,

Omprakash #ingh and othersei.seeeioesss Potitioners.

[ *
f(/ . . e
){ Aad. Cnlef I"achanical Engineer Nox thcrn Railway, Ioco

Motive Work Shop Cha:cbagh, Tucknow and others.
< . .

cesessses Opposite parties.

TIOE |
Ferial Wo parti('m],arvs’ Page
1. ) Writ petition V- Io
2. affid avit S | PR D O
.3. | Apnexure Wo 1 13- 1
4. | - Anpexure Vo 2 : 16~
5. Apnexure To 3 o {9,,77
b RN E rurE we ly 20~>)
2 Power. 99

\

| g NEZ%
. ol
Tucknow. { - gg’, | ‘ Q NK.é&txgh)W
‘ QL g,,\ /(,(AMvocate. |




P

0%
>
may very kindig be ple‘ased to direct the opoosite parties.
not to declare the resuit of the sxz selection and the
‘T op‘po site partiss may ailso directed not to reléaée the
| £k se],ec’q 1ist prea‘pered bj thanl till further orders
of this Hon'ble courtomd alte Fhe Quilhovihey (oppesidipuis)

be. Aneel) & aling. the f»e\“x}‘»‘"(/v@fv“‘ & appeor i L <
Sy el dugh o 5 Gl gk

4 | .' | - ' - K”PAM/L

Inclknow. l(V’Q’[{  Counsel for the petitioners

T
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other Hon'ble comnanion Judgs of aforesald Couxrt,

The petitioners mo st humbly submit

o)
63}
[
=
{4 X}
(T
Pl
L1

Te That an aﬁverﬁiament Wwas Isleaéed gmder
the signatufe of the opnosite party no 1 inviting

the anplication from Sons) ward s/ear relations of
the Ralliay staff of the Ioco Work'ﬁhop’Charbagh
iuckﬁow for filling wp ﬁhé posés of skilied} Hammex

: . e , ,

Man o as totbrm a panel of 50 persons inscale of

Rs 260—400}./ The true copy of the aforesald advert
eeament no. 35 'EZ} Panel/ HAlan dated‘ 1'7.12.83
releaged under sigﬁaﬁure Qf.the opposite'paxty no 1
signed‘ahd d ated 16.2.85 ié being filed herewith

as ANNTXURZ No.1 to this writ petitioﬁ. 

2. That thspreécribed ag@'fo: the apnlicante
mentioned thelsaid adverteesment is between 18 to 25
years on 1.2.83;@hich wes realxsable by wp to 5 years
for the candidates belonging'to thé seduléd caste and
seduléé Tribe-c@a&idates. |

3. " That according to the advertismant contal

nad in'the ATNERURE M0 I of this writ netition the

3 X Ay . N
vacencies for filling up the post of skilled/owe

Hammer }lan has to be made from sons/ wards/ and near

relations of the Railway staff. The gyplications .

D

ware required to reach the office of the opposite

1

L

party no 1 latest by 5e3.85

~ . .
' ! % [ o=
s 8 a0 00 3 0 .




©

7 . 5
4, ’ ~ That in nOfcuaﬁce of the a‘antlsmert
dontainad in the %ﬂN“XU““ 7o 1 %o thig writ petition

the petitioners accordingly submit% d thelr anwllcat—

‘ion complete in all respect 71Lh1n the pgeocrlbud

b{ vperipd along withtheir btestimonials eto. in the
office of the o{p’posite p'arty 0.1
5 | That it may - }go be noted at this stage
o ' that the peﬁitioners hevs submitﬁédtheir e@plication
/ - forms'in the office of the ppposite qagty 1o 1
~ .

cabogericaly stating therein that the'petitiomer no2
. » ¥4 . i

is the son of Rajoat worizing in Ioco Work Shop and
‘the petitioner ne 1 is brother -in-law of Ragdsray

| Vedwv who is also working in the Ioco Work Shop ang

g - thus bo@th the petitioners were liable for the

That it is pertinent to note that the

advertisgnent contained inthe AﬂmhxnnJ W01 was not
publishad in any news paper and it was only. pasted

on the notice Board of the office of the opposit

[

varty no 1 and other office of Superintendents of
Varisus shops in the Ioco work shop N.R. Charbagh,

Tuckrow.

B , ST That after secrutinigzing the application
o o , sﬁbmitt@d in the office of the opoosite party no 1
the apﬂlioqtions‘of the'petitioners were Lound
compléte in &il-regpect and}as sich the petitioners

jere called uoon to take the Qalfchl test.
‘ ..‘.0.."004/‘.‘

Eb"?éﬁﬁﬁgé%?

ot Q) w(,"ZW |
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The true ohoto state copggol the call letters dated

A.1.84 agking the petitioners to appear in the:

gragticditest‘addfeSGed to the petitiomer ¥o 1 and 2

‘ore filed herewith as AWNIKURE 10 II ANp III

Y .
respectively.
i 8. That the petitionsr no 1 was called
: . upon to take his practicdk test on 21.1.84 at the
: \ L ) " '
(f\ office of the oprosite party no 1 while the petitione
, » ‘ N
~. no 2 was asiked to appear in the practicad tes
I ’ ) : . .
on 18.1.84.
b - 9. That it is pertinent to note that the
call letters asking to the petitioners to taze the
) .\‘ v 3 “ -~ i3 3 » --.
/& : practicl fest were not issaed direct to the petitio-

ners but thevaforesaid.cali letter Were.hahded over
to U;e rallway employees through whom the petitioners
havé submitted theirs appiicationé. The father of
the~petitibner no}2 received the call letter only

on 17.1.84 at about 12 Foon while the pefitioner

no 1 reéeivad the information Qn 20.1.84 that he has

r. .
to appear in the pf&ﬁti@@(t@ﬁt on 21.1.84.

(

=3

10. hat the petitioner no 2 was in Deihi

at the time when call letter Was.peing‘received by.
his father., The father of the ;etitibner no 2 how
d ﬁo Delhi amé céuld bring the petiﬁibner

aver rush

1)
S

back Tuclmow only in the night of 18.1.84. The

0 Wi : ) - 5/
gﬂ“ﬁ ! V '<. ‘ / | ) ‘.’....'...-'.f‘)/q
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5

party no 1 on Janu.ary 19 , 1984 at about 10.30 4.l

The petitioner and his father approached the opposite
party no.4 who Wé.s, conducting the pametical test on
1§.1.84 for a]_]mr«;iﬁg tho petitioner rno 2 .to' app ear

in the practical test. The 0p PO site vpa:fty no 4 asied
thcie petitioner nb 2 tc; move ay au;»;;)licati.ovn for giving
an o\ppo:tunity to him ’bo appvear in mpplimentary

nractical test. The petitioner no 2 moved the
| - _

anplication for mupplimentary test and the opposite

parlty no 4 directed him To apnear in the supplimentary

test to be held on 30.1.19%4 at 10. AJi. scharp.

{0

11, That the petitioner no 1 reached the
office at about 11.30 AJI. on 21,1.84 to d_pp°al in

the practical test before the opposite party no B,

but the petitioner was astonilsh2d to know that by

that time hig mmber was over and that he will not
e

be aillowed to aprear in the practical test do day.
The netitioner no 1 along with his relation Ram Asray.
an emvloyuof the Ioco Shop spproached the opposite
naXty ne 1 who advised the petitioner no.1 to
annroached the opposite narty no 4 4o have a date

A~
and time for wpolémentary practical test from the
onposite party no 4. The petitioner no 1 and his
relation Ran Asrey apnroached the opposite party no 4

who advised the petitioner no 1 to move ap applicabion

6/~
0.-00-0000-/
i




@,
6
for permissiﬁm to mpnear in the practical teét. The
petitioner no 1 moved an ayplication for permission
to give him an opportunity To appear in the
¢ : mprlimentary test. The'op@bsite party ho 4 asked

| the pé’ti‘giohﬁ no 1 to appear in the sxp-;limentz;.’cy
test on 30.1.84 at 10. A0, gharp,
12, That it may be noted at this stage that

.- P~

_?? test there was no mention about the timeand place

t

where the practical test was to be held. In absence
. B : ;
. o of the snecificabionsbout the time and particular
. k ‘ . »
place where the pfaetic@(tést has to bre held, the
(}\ - - petitioner could not present themselve at the time
when the opposite party is sald to have given the
ig : ' practical test to the candidates.
13. That in case of the petitioner no 1 he
could not appear at 10. &M. to appear in the practice
test becamse of the fact that his grand father Budhi
K v€\ 'l

Lal received gidvious inguries in an accideat on

21.1484 and the petitioner no 2 could not appear

NN

on 18.1.84 because of the fact that he was at Delhi
end the call letter issued to him was received by his
father only on 17.1.84 at about 12. Moon.

| , 14, That the petitioner under the oral orders

LT T

of the oppocsite party no 4 opresented themselves before

him on 30.1.84 at 10. AJd. sharp for sun limentary

. @/8"’/"9’?1@}\ ’ ) | » . ’ oo.oo.ooo-?/“‘
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7 .
test. The.ogposite party nod wheen he was requested
to give supnlimentary test To the petitiobgrs,_turned
down the reguegt of the petitionerg,énd refused to
allow themﬂto anpear in the sugplimvmtary;practical
test,
15; ‘Thatvon the refusal of the opnosite party
no 4 in allowing the petitione®s an opportunity to

appear in the supplemnetary practical test, the

petitioners approached the opposite party mo 1 for

according a permission to the petitioners to sppear

in the supplémentary practical test, he too, refused
bo accord nermisgion to the petitioner to appear

in the susplementary practical test.

16, . - That it may be stabed at this stage that

some of the candidates who failed to take their

~
nractical test on the specific dates haw been allowed

an epportunity to appear in the supplementary practi
cal test. One Denesh has also been allowed an

opportunity to appear in the supplementary nracticak

test. The sald Densgh had failed to aphcar in the
N A .

“practical tedlon the scheduled dated of his tegt.

17. That in view of the fact that several |

other person including Dinesh have been allowed to

gppear in the practical test the petitioners are

also entitled for an ooportunity to appear in the

, .
\ ac'-eaooaoooeo8/"'
. t

v
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8
suknlémemtary ?ractical test . It is dlscriminatory
and axbitarary against the Qetitioners to refuse Thenm
an opportunity to apnear inthe supplémentery practical
’ 7
teét while authorities'have allowed several others
candidates inc,luding Dinesh to appear in the supplem -

netary practical test.
F

18, That the opposite party no 1 and 4 want

to have their own men in filling the wscancies for

as cuch they have turned down the requests of the

petitioners for permission to appear in the supplem

o]

netary -ractical test without assigining any reasons

whet so 2ver for it.

19, Thatvﬁhe anthorities are now ihtenously
to iswmue interview letters to the candidates aﬁd'to
apjea: a sélect 1is£ for filling-up the vacancies.
The select‘liét is 2xpected to be released éoon.
20, : That it is submittedvthau in case the
petitioners are al

owed the oppartunity of supp lemen -

tary practical test no harm shall be camged in  the

L7

: A
process of the selection of the candidates for filling

N
up the gacancies,

rd
!

21. That the iefusél of the authofities in
allowing the petithio:é er an oppﬁ’rt@ni‘ty to_'appear :Ln
the supplementary practical test is disorim%atory,
arbitrary, umjust,improper, illégal‘andagainst the
principle bf natural justice. Thepetitibners being

w ¥

nn.n@oonoa..,g/n

3

[
\\
\»
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R,

GZ“)N/” LWMC

W

) q)(, W&M&D’)

on their dve dates have been allowed supplementary %

aggrived by the inaction of the opposite party no
1 and 4 have got no other efficacious remedy except

to file the writ -‘pe_titi'onl before this Hon'ble court

 amongst o thers on the following grounds.

G R 0 U W D S

I.. . Becanse the petitionew are being discriminited
by the oppo sité parties in not allowing them to ap.pea:f

in the supplementary @raétical test.

IT. | Because the several other candidates including
one Dinesh who had failed to take their practical test

| 4N
practical test by the opposite partvives.

I1I, . Because the call letters asl;img the petitio}."i'é;i‘:
to appear 1n the practical test d‘efectivé and illegal

The said ‘call letters ( ANNEXURE HO 2 abd 3) do not

‘disclose about the time and place of 'the practical

test to fhe h‘eld.l
IV, | Because in absence of the specification about
the time and place of tnf—“- oractical test no candidate
DO ssiblv'feach at the time when the so called practical
test. has been held by the auhtorities.

Ve " Because the refusal ﬁf‘ the aﬁthorities to
the petitioner for a;a'appoitunity. to appear in the
p‘:’ractical test is again-st the principle of natural

justice and it is also illegal.
e o0 coocoocoo10/"f

Y irrie e ek o
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Vi. Becarse in any case if the petitioners are

allowed an onportunity o appear in the swpplementary.

practical test, it shall mo effect in any manner the

preparation of the select 1ist by the authorities.

PRAYBR

Whnerefore it is respectfully prayed that thie

‘Hon'ble court may very kindly be pleased ¢

1. to isdue a writ in the nature of mandumous directing .
the opposite party no 1 and 4 to allow the petitioners
an opportunity to appear in the suppkementary practical

t

6]

L
Sl

2. any other writ or direction be iswued or order be

passed in faV_ouI‘ of the pet‘itioners with this Hon'ble

court things proper and just in the circumstances:

of the case.

_ N :
3. that cost of the petition ﬁg.warded to the petitioner

/ . N AT

, Imck now., ' ( XKe Ko Singh)
- Advocate
Dateds . Counsel for the petitioners.
. ;



In The Hon'ble High Court 0f Judicature At 41lahabad

;Bench At Tucknowe

P e AN AT AEAI NS ABIAIN AP

%1
3

Ompreakash Singh and otherseieesesess. .. Petitioners

o | Vs
Addl Chief Machanical Zngineer Northern Railway Ioco .

Kotive WAork shop, Charbazh, Tucknow and others,

cessese Opposite parties,

APPIDAVITE
}\, | - A
I, Omprekash &ingh sged about 21years son of Badri &ingh
R/o Village Rusmi, P.0. and P.S. Kakori bistrict
; Tucknow do hereby solemnly affirm and state on oath
as under s

1. That the deponent named above is the

petitioner in the above noted writ petition and ag such

he is fully conversant with the facts af the case.
o | v
2, That the contents of paras 1 (7

i
of the writ petition are true to my knowledge and
o/ o ‘ ‘
paras | @ to 2 ) are belived to be true to my
tnowledge. Signed on this day of Tanuary 1084
in the High Court Compound Iucknow. &o help me God,

Deponent,

Tacknow.

Dated: [ 2. 84 VERIFLCATION

T, Omprakash &ingh , the dzponent named above -




®

‘do hereby verify that the contents of para 1 to 2

of this affidavit are true to my own knowledge,
No part of it is false and thatt nothing material
has been concealed. o help me God.

o I

Incknow. ' Deponent,

ade 1}7/[%)

I ident_ify the deponent who has signed

this affidavit before me.

L cley ow_; | - %(Mélb
A]I;;tleg,' 1)7/.@'&/ | Advocate. %

A '
P OO CETIASE NN T I LETTEIINY
Solemnly affirmed before me at 1o, «p A /BN,

by 0.9._ g,;,;%t\ R ;che depoheﬁt who is idenéifiéd by
Sri R acelo Vot %V%jﬁdvocate, High Court Iucknow.
I have satisfied my‘ seif be examining the deponent
that he understands the comtents of this affidavit

which have been read and explained by me.

Aot (H

CETE T rmar Qe
i Y wau. mwa wins Do
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In The Hon'ble High Court of Judicature At Allshabad,

P N

Bench at Diucknow.

Om Prakash Singh and otherse.eecece e Petitioners.
Vse

. 4dd1. Chief Machanical ngineer & others... Qop.Parties

o | : - MINEZURE NO T

Northern Railwsy Locomotive VWorkshop Ohexbagh,
Tmcknow.

Wo. 35 F/Panel/HZ Man Dated 17.%2.83

,)\" , o 511 Conczrned
Sub: Filing up the post of Tkilled Hammerman in

l} : , fcale, Rs. 260-400/

Application are invited from song/ward ¢/
'ﬁj'. N near relafions of the staff of‘these 810D foi
filling up the éoSt of skilled/ Hammerman to from
é sencl of 50 in scale Rs. 260¥4OQ/, wﬁo ars cpar se
dompleted act apﬁre?ticés/ﬁégugassed.candidates.

Age: The candidates chould be between

the age of the 18 to 25 on 1.2.83 the usper a/c

1imit ig relaxable by w to five years for Gc &5t
candidates.

~

: -;........“...-._.2/'-



AR

‘erving employces who are courae completad
- - sl o g p e
Act Ayprenteeses or LTI qualified and are not mo¥
. 4 . B ﬂ‘ 27 £ T
Cthan 25 vears will also be considered Iox

absorpbtion
as shilled BAlan.

Peripd of Braining and stepend:
For Act Ayorembice Training  -Vo tralning required

in Railwsy orkshop.

They be directly posted

as gilled HAMan is
scale Rs 260-400.

Por e a4 Tx ained in

- The will be required

Norﬁhern %ailway éstablishﬁentto under SO 6ix moths
orientation Training

to maeke them suitable
for specifice requizmenf

of Railway, they will be

P

glven steppend at Rs 200/

during course of Eraining
Reszsrvation:

20% posts are reserved
for &6/ & 5% for ST,

ey

Candidates shall be required to appesr in trade tests

inteI’Vi‘?Wo These S]_C:‘Ct@d fgr ap'pointm?.}’]t "vill be mequ.i

‘red to nass presceribed medical examination and will

have to execute an agrzement for apprentices ehip.
After successful completing of training they will

)

b~ obsorbed as skilled HAlan on avail atributee of

vacanceeas, i
\ . ‘ co.o-.ooa-.ooB/-
\\ \
/



&

A11 shop mipsrintendent are requisted

3pp1ication for thc staff wo rring and
then im'conﬁection with the above and sonward, (under
S h course letter) the ap-iication fOr thisvoffice along
. with teetimonials/ certificates regarding dated of
birth cacca;i%nal certificates. Tachnical quélifi
e/ 8 :

) \ . 13 - . .
;?;\ - - cational/certificates in case candidabes. Being

to.Zc& 5t community. fpnlications should reache

this office latest 5.%.83. The applications shall
not be cntertainaé after this date.
The ap-lication must be properly filled
, . in on »reeccribed proforma and accompanied ﬁith the
)\ . _ o :
attested copy of certificates, cherwise these

could be rejected,

k.k. : ’ . -
,"‘/l . N

La

For Addl. Chief Mach-

nical Ingineer, MNortheris

Railway Loco Shop, .
’ }

Charbagh, Iuckiow

Datf%dv 1652.830
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NR. 77— VAKALATNAMA
/ AR (‘~ Ws l;b/ 'Y b o |
sme % 00 Urehl Lo g ol ' Boditok o he AbLabubed

‘¥ the Court of At Mnew. .
n the Court o | Lu Nnow LW y ' :)7/
=% Qa&k\&%& 2&’: ‘B/Q Plaintiff Claimanzz/

~ Defendant Appellant
Petitioner

er.ms
Sual L WA u,w.fr’& Ve WINAR 2 lﬂ b
M @;Wkg Mechas “8‘ g:li:lcfl;ut be eKanond Q e, esponde
zevf v

] ’ . ' 1
AN The President of India do hereby anpoint and authorise Shri. & *A 5. ﬁ"“ﬁ“\'& oy QLZ’ ‘, A’&N%«ot

to appear, act, apply, plead io and prosecute the above described suit/appeal/proceedings on behalf of the. Union

* of India to file and take back documents, to accept processes of the Court, to appoint and  instruct

Counsel, Advocate or Pleader, to withdraw and deposit moneys and generally to represent the Unicn of India in

the above described  suit/appeal/procecdings and to do all things incidenta] to such appearing, acting, applying

Pleading and prosccuting for the Union of India SUBJECT NEVERTHELESS to the condition that unless express

authorjtyin that Echalf has previously been obtained fiom the appropriate Officer of the Government of India, the

said édunsel/Ac&vec:sm,!}?lcader or any Council, Advocate or Pleader appointed by him shall not with draw or

withdraw from or abandon wholly or pastly the suit/appeal/claim/defence/proceedings  against -all or any

o defendants/respondents/appellant/plaintifiiopposite partjes or enter ipjo any agreement, settlement. or Compromise

' where by the suit/appeal/procecding is/are whelly cr partly adjusted or refer all or any matter or matters arising

orin dispute therein to arbitration PROVIDED THAT in exceptional circumsiances when there is rct sufficient time

to co;xu,suchappmpriatc Officer of the Government of Indizand an omission to scttle or compromise would be

Jeﬁnitelypujudiuiai to the nierest of the Government of India and said Pleader/Advocate of Counsel -may enter

into any agicement, settlement or compromise whereby the suit/appeal/procgeding js/are wholly or partly adjust

and in every such case the said Counsel/Advocate/ Pleader shall record and commuynicate forthwith to the said officer
the special re; isons for entering'into the agreement, scttlefent or compromise.

\

...........................................................................................................

‘i pursuance of this authority. , .

_IN WITNESS WHEREOF these presents are duly executed for and on behalf of the President of
India this (00, . i 19 .

v. General Manager (G)

’ . N. le Hd. Qrs. Office
. 134028 41T 05 —0,0 .
NP1 B gh AD:Fai 35-2,064)47-- 05-1983--6,000 F Baroda House,

% 4 W o Vf v New Delhi,
| v, 3"
Wity ¢

* - . e A i
b Dated... 213 .. e, 1989 . ' [ Db\ ..........................
‘ " ) ) N \'-I/L ' Designation of{he Executive Oﬂ‘iC(‘F




- BEFORE THE FENTRAL ADMINISTRATIVE TRIBUNAL CIRCUIT BENCH

19/ | LUCKNDY,
s Reg, No, 1540 of 1987 T.
/4ii§ 9 ' | of 138
Om Prakash Singh and another vs, U.B.I. & others

Counter on behalf of the respondents is as

under je

1= That the contents of paragraphs 1,2,3,4,5,7,8 of

3 the petition need no comment .,

-2« That para 6 of the petition is denied, Th;

.question of advertisement in Newspaper for recruitment
of Hammer man does not arise, In this cass it was
decided to invite applications from soﬁs/ward/near

relatives of the employees of thess workshop only,

3= That para 9 of the petition as it stands is not
admitted, The true fact is that call letters were
issued to the candidates through h whom they have
gppliéd; , / |

(

4= That paras 10 and 11 of the petition are denied,
The petitioners did not appear on the scheduled date
of practical t;ade test and they uere never assured

for any supplamentary test as alleged by them,38s per

records of the respondénts. It was also mentioned in

the Call letter that the request for postponment of

rﬁhaaﬁnm{r///’ test would not be allowed in any case,
T, Wi T

B T

\vieal Offlces 5. That para 12 of the petition #s denied, ft may
v B, Lka be noted from the opening para of the call letter

wherein they were asked to attend the office of the
A.C.M.E.(W) on the appointed date for practical tgst.
. \-/



6= That para 13 of the petition is denied. Thare is
. '\@y) nothing-on the record which can prove that his grand
| father was seriously injuréd'in case 5? petitioner no,1
and also for the petitionar no.2 this is not the liability
of the administration to arrangé the cail letter of
the candidate, The Rly;'amployee through whom they had
applied, was informed for practical test; The date of
practical test cannot be altered as it was a scheduls

programme and so many candidate had to be appeared,

7= That paré 14 of the petition is denied; They have

_nevei called for any supplementsry practical test,

1 B=- That para 15 is denied, The statement of petitioner

no+? is self contradictory as he had mentioned in para 10

that he vas allowed by 0.P.No.4 to appear in suppleméntary
test on 30.1.84 at 10 a;mi having given an application
while in the para he himself has mentioned that after

rejecting the reqbest by 0.P.No.4 he approached to the

[

his allegation as made ip para 14 is not relevant,

9~ That para 16 is denied. The call letter could not be

served to Sri Dinesh Kumar in time as such he was consi=
dered for supplementary test by the competent authority,

10~ That para 17 of the petition is admitted to the

‘ extent that Sri Dinesh Kumar has bsen allowed to appear

S&rr% wilim whrgry
Eo?oﬁgﬁ@;a@aa

Asstt, Personnel Offlces
N Rly C B, 1ko.

in supplementary as the ground as mehtioned in para 16,

15- That para 18 is denied, Since they have not turned
up on the schedule date for practical test aFter\having
recéived call letter, there was no gfound to consider
him for supplementary test.

e

0.P,No.1, who has also not tonsidered his request, As such



] "3- ‘
12~ That para 19 is denied.}ﬁs per stay order
_ granted by the Hon'ble High Court two vacancies are

kept reserved and rest have been filled in;

13« That para 20 need no comments.,
14=  That para 21 is denied.

15-  That the grounds ss given in paras 1 to 6
~ have got no legal force as well as on facts, hence

the petitioner is not entitled to the reliefs claiméd.\

16- That in any case the relief if granted it means

there will be no end to a test because every man will
set up a false case and will try to get himself to be

tested,hence the petition should be rejected,

17« That in order to forh a pénal of 50 Hammer man,
appliéafions were invited from son/wards and near relative
of the employee of these shops &nd response to that

148 abplications were considered for practical tast

which was schedule on 18,1;84 to 21.1Q84'and 40 candidates-
were called each day, On the date fixed for practical

test the tuo candidate Om Prakash Singh and Kripa

Shanker Patel and some other were Pound absent uhereas
while issuing the call letter for medical test it was
clearly mentioned in that no exemption or request for

postponement of examination will be allowed to ahy body

‘ in any case
&I wiler) wirgy _— v ease.

°3c¥ﬁtwn.ﬂw;a ‘ 18 That the petition be dismissed,

D
- —

t, Persoune o Gices

Rly. C. B, Lko.

1 Balee R TRanns APO(W)

do hereby verify that the contents of paras 1 tol8

of this counter are true to record, Verified on

this Q¥ gay of ‘Maﬂ/ﬂ%a. /



